283 Extension of Time
for S. C. Report
MR. SPEAKER : My olny duty is to
put it to tke House. But as Speaker I
also observe that the Select Committee have
started going out to various places. Some-
time 1 find it very difficult to disappoint
the Chairman when they come to me. It
is upto them to see whether it is necessary
to seek extension at all. Since the time
these extensions have_been given, thereis a
tendency to ask for more extensions and
the committee are prolonging their
business.

SHRI R, D. BHANDARE: May 1
explaio the reasons ?

MR. SPEAKER : I know the reasons;
none else knows it better.

SHRI R. D. BHANDARE : Since you
are making these observations now.........

MR. SPEAKER: It is for all the
Committees, not only for your Committee.
There are some Committees. 1f they want
to go to other places, they have free
railway passes and they can go, but not
in the name of Committees. I shall only
pequest them to avoid asking for extensions.
Now, the question is :

““That this House do further extend
the time appointed for the presena-
tion of the Report of the Select
Committee on the Bill further to
amend the Advocates [Act, 1961,
upto the fint day of the second week
of the next session.”

The Motion was Adopted

MR, SPEAKER : Since hardly two
wminutes are left, I think if you agree we
tan take up next business after lunch at
2 p. m.

13, hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

AUGUST 3, 1970

Re. lli-treatment of 284
India Wrestlers

The Lok Sabha re-assembled after Lunch
at three minutes past Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

RE. ILL-TREATMENT OF INDIAN
WRESTLING TEAM
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this is very insulting. For every penny they
had to go abegging.
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It is most shocking, most alarming, most
despicable.

# s weg gyaen fafaeex
g argw fF ag 3@ @wA § geAEd

FT AT Y Y et 38 fad fardare
& [T T & A
=it wfagaw (s<ayT) @ S9ed

AEIRY, 39 9% fwer @4 qqAr ag gHe
F{ & i gg oot g€ AR A
T g&T )

SHRI S. M. BANERJEE (Kanpur) :
Sir, I support the demand made by Mr.
Randhir Singh. We never expected this.
There should be a statement by the Mini-
ster of Education. Our wrestlers have
done wonderful work, but we never
expested this sort of thing.
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Then, I requested on Friday thata
statement should be made about the
nationalsation of sugar industry. I have
given a calling attention today. There
should be some statement by the Food
and Agriculture Minister about it. It has
become a shuttlecock. The Chief Mini-
ster of UP will never do it. He is under
the vested interests,

SHRI PRAKASH VIR SHASTRI
(Hapur) : He will definitely do it.

SHRI1 S. M. BANERJEE : He has again
referred it to the Advocate General.

MR. DEPUTY-SPEARER : Your call-
ing attention on this matter has been
admitted for tomorrow.
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14.07 brs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL—Contd.

MR. DEPUTY-SPEAER: Mr. Pani-
grahi may continue his speech.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, last time I was
parrating the various bardships being
undergone by contract labours. They are
imported to defferent places of work and
are harassed greatly by the contractors,
For instance, from Puri district in Orissa,
near about Bhubaneswar and Nirakarpur,
200 labourers were taken by some cont-
ractor to Jalpaiguri for some construction
project. They were not paid even the
minimum wage and they were being
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barassed. Ultimately they decided to
leave that place of work and come back to
Orissa. But to harass them, the contractors
instituted eases against them not in Orissa
courts but in Jalpaiguri court in West
Bengal, so that these poor people might
run to those courts four hundred miles
away and be harassed. This is the plight
of the labourers working in the const-
ruction projects in different parts of the
country. Therefore, when the Minister
brought forward this Bill, as reported by
the Joint Committee, I said it is a welcome
measure in the sense that it is one step
forward. The House will pass this Bill
no doubt, but we shall have to look into
the mind that frames these Bills. You
will be surprised to see the number of
enactments we have passed during the
last 20 years and the number of
enactments dealing with labour welfare.
Not many of them are implemented in
accordance with the letter and spirit of
the enactment. Itis good that there are
certain provisions in the Bill to provide
certain amenities to contract labour like
drinking water and medical facilities. But
where is the provision for giving them a
reof ? We know the conditions under
which contraet labcur work and they have
no place to reside. So, some provision
should be made to provide them with
better accommodation during the period of
stay in the areas where they are working.

The Government say that their aim is
to abolish the contract labour system.
But in the Bill 1 do not find that intention
anywhere. Of course, clause 10 refers to
the abolition of contract labour system
but it is hedged in by so many conditions.
So, one feels that government is not
serious about it and it has compromised
its stand because of pressures from
various interests. Therefore, if we are
clear in our mind that it should be
abolished then let us say so in the
legislation.

Now the number is reduced to 20. But
some members have argued that this
should be reduced to 10. There is suffi-
cient reason for this. 1 support that
point. Since the Hon. Minister is very
much sympathetic to labour I hope he
will consider that suggestion.



